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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a)
According to information received from the
Government of West Bengal, on April 22,
1970 at about 12 -25 p.m. a cracker exploded
on the 4th floor of the Writers’ Building
and another unexploded cracker was found
at the same place. The investigation of the
case registered in connection with the inci-
dent is in progress.

(b) and (c). Facts are being ascertained
from the State Government.
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CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE
APPLICATIAN OF Orissa PREVENTIVE DETEN-

TION ACT TO MANIFUR BY PASSING AUTHO-
RITY OF PARLIAMENT.
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA) :
Mr. Specaker Sir, On the expiry of
the Preventive Detention Act, 1950, a
number of Stute Gowernments found it
necessary to enact laws to provide for pre-
ventive detention for reasons connccted
with the security of the State or maintenance
of public order or for checking Nuxalite
and other activities of like nature. Mani-
pur is a sensitive arca where activities of
certain sections of the pcople had been
posing constant threats to security.
In this context we decided to extend to this
Union territory the Orissa Preventive Deten-
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tion Ordinance, 1969, and on its expiry,
the Orissa Preventive Detention Act, 1970.

2. The extension of the Orissa Act has
been done under section 2 of the Union
Territorics (Laws) Act, 1950. This pro-
vision is wide enough to enable the Central
Government to extend to the Union terri-
tory of Manipur a State Act enacted cven
after the enactment of Union Territories
(Laws) Act, 1950. The extension of the
Orissa Act to the Union territory of Mani-
pur has, therefore, been done within the
power specifically conferred on the Central
Government by Parliament and has in no
way by-passed the authority of Parliament.
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“where there is abdication or effacement
the legislature concerned in truth and in
fact acts contrary to the Insturment
which constituted it and the statute in
question would be void and still-born.™
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PAPERS LAID ON THE TABLE

REPORT OF ENQUIRY (COUNCIL OF SCIENTIFIC
AND INDUSTRIAL RESEARCH) AND ANNUAL
Accounts ofF U.G.C,, 1968-69

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRI BHAKT
DARSHAN): On behalf of Dr. V.K.R. V.
Rao I beg to lay on the Table :—

(1) A copy of the Report (Hindi version)
of Committee of Enquiry (Council of
Scientific and Industrial Research)-Part I.
[Placed in Libarary see No. LT-3435/70).

(2) A copy of the Annual Accounts of
the University Grants Commission for the
year 1968-69 together with the Audit Report
thereon, under sub-section (4) of section 19
of the University Grants Commission Act,
1956. [Placed in Libraray see No. LT-
3436/70].

12.18 Hrs,
MESSAGE FROM RAJYA SABHA

SECRETARY : Sir, I have to report the
following message received from the Secre-
tary of Rajya Sabha :—

“In accordance with the provisions of
sub-rule (6) of rule 186 of the Rules of
Procedure and Conduct of Business in
the Rajya Sabha, 1 am directed to return
herwith the Appropriation (No. 2) Bill



